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Order oA Mo, 22"0/92
Chand Karan “ie Anplicant
versus !
Union eof India & Ors. .o Rasrondents

Mr, W.S.8. Wales, Counsel foy the anplic in\,

Heard the counsel for the a»plicant, The
annlicant had been imposed ponalty of Compulsory
Retirsment, On the anpedl of the applicnnt‘the punish~
mrnt was raduced to that of Cerrsure vide order dateild
3,6,91 .by the Anpellate Authority, It was also decidned
that the intervening period will be treated as not
spent on duty. IR 54 provides that vhere a-qovernm@nt
garvant has been conpulsorily retired anid js reintiabte
as & raesult of 2Appeal, the anthority comnnbtent to orlinr
roinetatermant s-all make 2 snecific orler reg2rding th-
pay and allowan as.to be pald to the Gov:, Servant {or
thre poriod of his abtence from duty, 1o cuch orier har
beon pAssed by the Aonellate Authority, A representation
has to be made by the anplicint on 16/7/9%, Annex. N7,
inter alia reancsting for the payment of suspnnsion All-
owance from the date of commilsory retiremsnt to tha
date of reinstatcwent, The lwﬂfncd cortntel for the
arplicant gays that no onler on this renyementliion
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has been passed 30 far, Ve direct the rnorondent o, 3

to pass appronriate orders on his rcproro., dtion v LU

A mariod of

The arnlicant will surnly a Cowf

~

of this orler alongwith conyv of Aracwure A7 & tha

respondent No. 3 to enithle him to take decision, The

OA stands disrosed of,

Partiss arep to bAAYX thnir ovn corts,
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